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ORDER

Per Kavitha Rajagopal, J M:

This appeal has been filed by the assessee, challenging the order of the learned
Commissioner of Income Tax (Appeals)-37, Mumbai (‘1d.CIT(A) for short),National
Faceless Appeal Centre (‘NFAC’ for short) passed u/s.250 of the Income Tax Act, 1961

(‘the Act'), pertaining to the Assessment Year (‘A.Y.” for short) 2012-13.

2. The assessee has raised the following grounds of appeal:

1. On facts and in law, the learned Commissioner of Income Tax (Appeals) had erred in
confirming the action of the Learned Assessing Officer by not allowing deduction u/s. 10AA on a
sum of Rs.1,67,64,253/- being unrealized export proceeds.

2. Without prejudice to the above, on facts and in law, the learned Commissioner of Income
Tax (Appeals) ought to have directed the learned Assessing Officer to restrict the deduction u/s.
10AA on unrealized export proceeds of Rs.1,53,792/- as against Rs.1,67,64,253/- confirmed in the
appellate order.

3. The assessee had filed an application for withdrawal of the said appeal dated
27.08.2024 stating that the assessee’s appeal in ITA No. 3163/Mum/2024 has already

been disposed of by the SMC Bench and by oversight this duplicate appeal had also been
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numbered before the same bench. The assessee intends to withdraw the said appeal on

this ground. Therefore, this appeal is dismissed as withdrawn.

8. In the result, the appeal filed by the assessee is dismissed.

Order pronounced in the open court on 25.09.2024.

Sd/- Sd/-
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